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Division No. 24)

Abdul Rushid, Rakbuhl
Abdul Wahid, Shri T.
Alagesan, Shri

Alvs, Shri Joachim
Ancy, Dr. M. 5.
Besrs, Shri

Barooha, Shri P. C.
Chaturvedi, Shri §. N.
Chuni Lal, Shri
Dandeker, Shri M.
Dus, Shri B, K.

Das, Shri M. T.

Deo, Shri P. K.

Deshmukh, Shri Shivall Rao S,

Dighe, Shri
Dinesh, Siogh Shri
Dixit, Shri G. N.
Dorai, Shri Kesinaths

Gangs Devi, Shrimari
Gowdh, Shri

Gupta, Shri Shiv Charsn
Heda, Shri

Kedaris, Shri C. M.
Krishnamachar|, Shri T. T.
Lalit Sen, Shri

Laskar, Shri N. R.
Mshadeva Prossd, Dr.
Mujithis, Shri

Marandi, Shri

Alvares, Shri

Banerjee, Shri 5. M.
Gupta, Shri Indrajit
Gupts, Shn Kashi Ram
Gupta, Shri Priys

Mr. Speaker: The result of the
Division is: Ayes 85; Noes 16.

AYES

Maruthiah, Shri
Mawuariys Din, Shr
Mathur, Shri Shiv Charan
Mchdi, Shri 5.A.
Mehrotrs, Shri Brai Rihari
Melkoie, Dr.

Mengd, Shri Gopal Dant
Mirzs, Shei Bakar Al
Mishra, Shri Bibhut
Mishra, Shri M. P,
Mohiuddin, Shri

More, Shri ). L.
Mouthish, Shri

Naik, Shri D, 1.
Niranisen Lal, Shri
Paliwal, Shei

Pandey, Shri R. 5.

Pant, Shri K. C.

Putil, Shri D. 5.

Petnak, Shri B. C.

Pattabhi Raman, Shei C. R.

Prahhakar, Shri Naval
Rai Bahadur, Shri
Raideo Singh, Shri
Raju, Dr. D, §.

Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rumdhani, Das, Shri
Rampure, Shri M.

NOES
Kamath, Shri LV,
Kandappan, Shn
Kohar, Dr.
Misrs, Shn U, M.
Mouketiee, Shri H. N
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Hane, Shri

Rangs, Shri

Rao, Shri Krishnamaarthy
Rao, Shn Ramapathy
Reddine, Shri

Reddy, Shri Lings
Sadha Ram. Shri

Saha, Dr. 5. K.

Sahu, Shri Rameshwar
Sarmanta, Shri 5. C.
Sharma, Shel A, P
Shareaa, Shri D.C.

Sheo Narain, Shrl
Shinde, Shri

Shree Narayan D, Shri
Sinha, Shri Satys Narayan
Snetak, Shri Maradeo
Subbaraman, Shri
Tiwary, Shri DN,
Tiwary, Shri K. N
Tiwary, Shri R. 5.

Tuls Ram, Shri

Tyagi. Shri

Upadhyaya, Shri Shiva Dut
Vyas, Shri Radheylal
Wadiwa, Shri

Wanik, Shri Balkrishna
Yadava, Shri B. P,

Murmu, Shri
Pandew, Shri Surpmn
Sen, I, Ranen
Warlor, Shri
Yainik., Shri
Yashpal Singh, Shri

People and for matters ronnected
therewith be taken into con-

The motion was adopted.

12.41 hre.

UNION TERRITORIES (DIRECT
ELECTION TO THE IIOUSE OF
THE PEOPLE) BILL

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): I
beg to move:

“That the Bill to provide for
direct election in certain Uriuvn
Territories for filling the seats al-

lotted to them in the House of the

sideration™.

Shri Harl Vishou Kamath (Hosh-
angabad): On a point of order, Sir.
1 am loth, I do not wish, to obutruct
or delay the passage of “his Bill, It
is uw very weleome  measure, but 1
would have been happy if the Gov-
ernment had had more regard for the
rules of procedurc.

Mr. Bpeaker: Shri Kamalh would
remember that normally these points
are raised after the motion has becn. ..

Shri Harl Vishna Kamath: The hon,
Minister has moved the motion sl-

ready.
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Mr. Speaker: It is only after 1 place
the motion before the House that
normally these points are raised.

Shri Harl Vishnu Kamath: 1 thought
that as soon as he had moved it, it
would be in order for me to raise the
point.

Mr. Bpeaker: That can be raised
after the speech in connection with
the motion has been mades also. How
long is the hon. Minister likely to
take?

Shrl Hathl: One hour has been al-
lotted for this Bill, and 1 think 1
would take about 10 tp 12 winutes and
in any case not more than about 15
minutes.

Mr. Speaker: All right, Shri Kamath
may raise his point now,

Shri Harl Vishny Kamath: | would
like to invite your attention to rule
69(1) of our Rules of Procedure. But
before 1 read out that rule, may I
point out that the last sentence in the
Statement of Objects and Reasons ap-
pended to the Bill reads thus:

“The Bill seeks to provide that
at the next general clection and
thereafter as and when nccegsary
these seats shall be filled by direct
election.”

That is a very welcome thing, and
we are quite happy....

Shrl D. C. Sharma (Gurdaspur):
What is the hon. Mcmber's point?

Shri Harl Vishnu Kamath: Why is

my hon. friend impatient? The
‘Speaker is there to conduct the
business,

Bhri D, C. Sharma: The hon. Mem-
ber is taking too much time and he
will take away my time thereby.

Bhri Hari Vishnu Kamath: My hon.
friend had better learn some method
-of speaking.
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We are happy that the three Union
Territories which had so far been ex-
cluded from this privilege of direct
election will alsg share along with the
other Union Territorieg this privilege
and honour of sending their represen-
tatives to the Lok Sabha by direct
election. But the financial memo-
radum that is appended to this Bill,
which refers to the extra expenditure
that will be involved says in pare=
graph 2, rather baldly,—not boldly—
that:

“It is not possible to five pre-
cise details of the expenditure hut
on a rough estimate it would be
about Rs. 76,000'".

Sub-rule (1) of rule 69 contains &
mandatory provision, that:

“A Bill involving expenditure. .
shall also give an estimate of the
recurring and non-recurring ex-
penditure involved in case the Bill

is passed into law.”.

Judging by the Statement of Tojects
and Reasons, Government are well
aware, are conscious of the fact that
there will be recurring oxpenditure
because they have used the words
‘and thereafler as and whon neces-
sary’; that means, not merely at the
next general election bul as snd when
necessary thereafter. Only a lump
sum of Rs. 76,000 has been mentioned
in the financial memorandum, But
there is no indication as to whether
it is recurring or non-recurring ex-
penditure that would be involved from
the Consclidaled Fund of India,

May 1, therefore, seek a ruling on
this point whether it is not obligatory
in view of this rule of procedure, on
the part of Government to give in
such cases, a rough or appruximate
estimate if they cannot Zive a precise
one, of the recurring and non-recur-
ring expenditure that would be in-
volved from the Consolidated Fund of
India in case this Bill is passed into
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law? I would request you to decide
this point of order before the Bill is
taken up fur consideration.

Mr. Speaker: Has the hon. Minister
40 soy anything®

Shri Hathi: 1 think that it is a very
mimple matter, that when . the finan-
eia] memorandum mentions that there
shall be an estimated expenditure of
Ra. 76,000, it means that this will have
%0 be incurred as and when the elee-
tions occur, ‘This expenditure is going
%0 be incurred at the next general
elections. But clause 8 of the Bill
provides that the sitting Members will
continue to represent these arcas till
the next general election. After that,
elections will be there, and they would
mvolve an expenditure of Rs. 76,000.
J do not think that there iz any point
of order whatsoever.

Shri Hari Vishon Kamath: It is not
clear from the financial memorandum
whether it would be recurring or non-
TECUTTIng.

Shri D. C. Sharma: 1 do not think
that this point has been referred to
in the Representation of the People
Act. I think there is no provision
mads there for recurring and mnon-
recurring expenditure. T@hink  the
whole thing is lumped together there

Shri Hari Vishnn Kamath: But our
rules of procedure provide like that

Mr. Speaker: The rule as i1t stands
does require that the recurring and
the non-recurring expenditure ought
10 be given separately.  In the finan-
cin] memorandum attached to this
Bill Government say that so far as
they cun visualise about the next elec-
tions which are pear at hand—as re-
gards the others, thrv cannot just at
present say, what the amount will be;
and even in respect of the next gene-
ral elections near at hand they pro-
bably feel that they cannot give
3213 (Aj) LSD—s8.
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the flures correctly but they ean
only give a rough figure that
might include both—the total expendi-
ture would be about Re 76,000. Nor-
maliy, the point made out Y%y Shri
Kamath would be right, that Govern-
ment should give the expenditure
under both the heads, But fallure to
do so does not throw out the Bill al-
together. During the debate also.
Government may mention some figure
or may give some assessment or give
some ‘mete-rough’ as it iz called and
probably that would be better.. ..

1887 (SAKA)

Shri Harl Vishnu Kamath: If T
have heard the hon. Minister aripht,
he said that at every election, after
the next general elections also the
sum involved would be Rs. 76,000.
Wan that what he meant?

Mr. Speaker: He cannot
generally.

say that

Shri Hathl: I have given 2 rough
estimate. I caonot say it generally.

1248 hrs

Mg, Derury-Sezaxen in the Chairl

This is a small Bil providing for
direct election W the House of the
People in the Union Territories of
the Andaman and Nicobar Tslands,
the Laccadive, Minicoy and Amin-
divi Islands and Dadra and Nagar
Haveli. Under article 81 of the
Constitution, 25 seats in the Lok
Sabha have been set apart for
the Union Territories. Out of these,
been  gllotted

one seat each has

to the WUnlon Territorics of the
Andaman and Nicobar Islands,
Laccsdive, Minicoy and Amindivi

Islands and Dadra and Nagar Faveli.
At prescnt these seats are filled by
nomination by the President under
section 4 of the Representation of
the People Act 1850 Provision had
been made for nomination to the
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[Shri Hathi]

seats allotted for the Andaman and
Nicobar Islands merely because there
werp insuperable difficulties in intro-
ducing the elective system owing
mainly to difficulties of transport and
communications in the islands them-
seives, Now, communications have
been improved, and we are trying to
extend them. Moreover ther, was a
demand from the people, which was
a legitimate demand, that there ghould
be an elected representative rather
than a nominated one. That demand
was justified. As the means of
communications have improved to a
very great exient there will not be
difficulties in having elections throu-
ghout the islands.

So far as Dadra and Nagar Hawveli
is concerned, even in 1961, when the
Rill in connection therewith was
being discussed here, hon. Members
eriticised and demanded that there
should be direct election and not
nomination. At that time. however,
the time at our disposal was very
short, because the elections were
to take place in 1962 and delimitation
had to be made. The late Prime
Minister then promiged that this
would only be a temporary measure
and that by the next general elec-
tion_ a Bill would be brought forward.
This Bill is, in a way. in fulfilment
of that assurance.

The proposals containej in the Bill,
the operational clauses, are in clauses
3 to 6, Clausg 3 provides that in these
Union Territorles, there shall be
direct eclection to the House of the
People ang for that purpose each
Union Territory shall corltitute one
parliamentary constituency ag in Delhi
which has no State Assembly.

Clause 4 is concerned with amend-
ing the Representation of the People
Act, 1950. Sub-clause (a) secks to
“delete the provision for nomination
from that Act so far as these Terri-
tories are concerned so that it will be
by direct election. Sub-clauses (b)

SEPTEMBER 9, 1965 (Direct Election to the 4774

House of the People) Bill

and (c¢) seek to amend the Representa.
tion of the People Act, 1850. It is
about the preparation of rolls for the
parliamentary constituencies. As in
the case of Delhi, here also each
constituency will be 5 parliamentary
constituency. There wil] not be any
need for State Assemblies. There
will be only one representative for the
whole area,

Clause 5 is also a similar amend-
ment.

Clause 6 provides that the present
sitting Member in the Lok Sabha of
each Union Territory shall continue
to represent that Territory till the
dissolution of this House. But if in
the meanwhile, a vacancy occurs, it
shall be filled by nomination by the
President and :that persop shal] re-
present the Territory in the House of
the People until its dissolution. It
only envisages that the present
Member will continue til] the disso-
lution of this House. but if by chance
tomorrow a vacancy occurs it may
not be possible to hold clection im-
mediately because delimitation and
all that has to be done, which may
not be ready by then. Therefore, till
the dissolution of the present House
of the People, if there is a vacancy, it
will he filled by nomination. After
that, undnrfllum 3 the olection will
be direct.

T think this is a Bill which should
he welcomed by all gections of the
House. We are giving direct repre-
sentation to the people of the area
in the Lok Sabha. There should be
no controversy over this T therefore
commend the motion to the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
direct election in certain Union
territories for Alling the seats
allotted to them in the House of the
People and for matters conmnect-
ed therewith be taken inte

consideration™.
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Shry P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, I had the privilege
to be associated in the tour of the
Andamang sponsored by the Home
Ministry in April last year.

“Shri Hari Vishon Kamsth: On a
puint of order. 1 am sure you will
agree that when my hon. friend, Shri
Pratap Kesuri Deo—who has come
back from a worlg tour, not only a
tour of the Andamans—speaks, there
should be quorum in the House

Mr. Deputy-Speaker: The bell s
being rung....Now there is quorum.
He may continue

Shri P. K. Deo: Then | had the pri-
vilege of submitting u note to the
Home Ministry suggesting certain
administrative and constitutional re-
forms. | congratulate the Ministry
on having accepted at least one of
my recommendations which has now
come in the shape of thiz Bill which
I hope will have the unanimous sup-
port of the Housg and wil! be passed
and given effect to

I would like tv confine my dctailed
observations to the Andaman and
Nicobar islands. Even though in a
parliamentary constituency in the
mainland we represent 8--9 lakh
people, the representative frem
Andamans and Nicobars woulg re-
present only 65000 people. It has
#9t an area of 3,200 square miles.
There are nearly 250 smal) islands
scattered in the Andaman and Nico-
bar group. Between the two groups
is the ten degree channel which is not
always navigable, which makes com-
munication more difficult

The 65,000 population of the Anda-
man and Nicobar group of islands are
divided into four groups. One-
fourth are the “local borns”, descen-
dants of the original settlers. This
was a2 penal setilement, Kalapani.
They went there in 1858, when they
were sent there after the great revolu-
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tion of that year. the first war of in-
dependence. They settleg in thuse
groups of islands. That was how the
penal settlement started. The cellu-
lar jail and grim alls of it are a
testimony to the penance and sacrifice
ang bear witness of leaders like
Lokamanyy Tilak, the Savarkar bro-
thers, Bhai Parmanand, Buarindra-
kumar Ghose and  Ulhaskar, whoase
golden decds have enriched the
pages of this country's history
Ome-fourth of thy population repre-
sents labour force; they are casual
labour who go from the mainland for
various PWD works and forest opera-
tions. One-fourth represents the East
Bengal refugees.  One-fourth repre-
sents the original inhabitants of
Andamans, who are of a tribal charac-
ter—ihe Onges, Andamanis, Jarawas
and Sentanalese, whose numbers ar
being greatly reduced,  There arne
only 24 Andamanis left, they are not
multiplying. It is a dying ruece. So,
the problem of Onges is very serinus
and needs carcful attention for the
preservation of their culture, Jaraw.as
have remained hostile up il now,

Our main problem 15 how o have
free and fair elections in o centrully
administered arva like that, Of the
various recommendations that 1 made
to the Home Ministry was one that
this group of islands so  strategicaily
situated --Nicobar is  only 70 miles
from the: Sumatra Cape—should have
a representative government of their
own, a legislature of their own, they
should share in the administrating of
that territory It is most unfortunate
that the administration there is high-

ly centralised and pursonal The
Chief Commissioner, being far away
from Delhi and having not nuch

work to do and having to dea: with
a small population of 85,000, is all in
all and gets involved in small matters
in the administration, which is not
desirable.  And the partisan outlook
is, of course. there.
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When we happened to be there, we
were given an official programme to
the cffect that we were supposed to
address a public meeting to be orga-
nised by the local Congress Commit-
tee. We belonged to various parties,
my hon. friend Shri Mchammed Elias
was there, and we did not like 1o
uddress the meeting to be convened
by the local Congress Committee and
organised by the officials there. So,
we dissociated ourselves. But such
things huve been going on.

S0, how can we expect free and fair
i lections where the administration is
s0 much personal and so much cen-
tralised. There, he is the chief exe-
culive officer, and he is the main em-
ployer of the casual labour force, and
I think he was till the other day, and
he is still today, unless some change has
been made, the Labour Commissioner
there. He decjdes the wvarious dis-
putus arising between labour and the
employer, while he himself iz the
main employer of the labour force
there. There is no separation of the
Judiciary from the executive. He is
being assisteq by an advisory com-
mittee which is a nominated body, and
they have an advisory committee in
tht Home Ministry for the islands,
which is also & nominated body. 1
think all srope for nomination should
be eliminated, and the local bodies
should slso be elected

When the Ministry decides to have
a local legislature, they should make
i provision for proportional represen-
tation, ang if necessary, the Represen-
tation of the People Act should be
amended, because our experience in
this country that a party having a
minority vote, having only 44 per
rent of the votes, is now ruling the
country, and is occupying more than
three-fourths of the seats in  this

House,
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Shri K. C. Sharma (Sardhana):
That is the story all over the demo-
cratic world.

Shri P. E. Deo: So, in future wher
provision is made for direct election,
thought should be given for propor-
tional representation, and in a typical
arca like Andaman and Nicobar
Islands, where there are so Tmoany
party interests and tribal intcrests, 1
feel that they would be properiy rep-
resentad if there is proportional rep-
rescniation. 1 know that the obvious
answer from the Ministry would be
that it is not a viable unit, that it is
not possible to have a responsible
government in ® small area of 3,000
square miles with a population of
65,000. My answer would be: why
not merge it with the mainland?

Shri D. C. Sharma: With Oriasa.

Shri P. K. Deo: After all, it hes
been 50 much associated with West
Bengal. The Calcutta High Court
looks after the Andaman and Nicobar
Islands. Calcutta has been connected
by plane and sea service with Porl
Blair. All the forest wealth of hard
and soft wood that is produced in
Andamans finds its market in
Cal-utta. When there is so much
pressure of population on land in
West Bengal, which has been aggra-
vated by the recent influx of rcfugees
from East Pakistan, why not have it
merged with West Bengal? So,
Andaman could provide relief to the
pressure of population in West Bengal.
There is tremendous scope in various
islands, particularly in Little Andaman,
where 50,000 people could be easily
settled. Tt is g flat island and has got
sweet drinking water and  immense
possibilities of paddy cultivation.
There are various other islands in

which a large number of refugres
from West Bengal can be rehabili-
tated. So, T think‘this shoull be

considered whether it is nnt possible
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for it to be umalgamated with West
Bengal.

Similarly, why have a scparale
identity for the small unity of Dadra
und Nagar Haveli? Why not merge
them with the neighbouring disirict of
Gujarat. It will be the most proper
thing to do, so that the people will
feel that they have a certain say in
the local administration, so that they
would be properly represented in tne
legislature and thelr interests woula
be safeguarded there,

So also, Minicoy, Laccadive and
Amindivi Islands can be associatea
with Kerala. So, all these things
should be considered, and if at all we
want that there should be elected
representatives from these areas, they
should be eleeted and associated in all
tiers of the administration.

Dr. Ranen Sen (Calcutta East): 1
rise to welcome this Bill. 1 come from
West Bengal which has been long-as-
sociated with the Andaman Islands
Most of our freedom fghters were
deported to Andamans, Some of
the names have been mentioned by
Shri Deo. Since our childhood we
have been hearing so many things
about the islands of Andaman and
Nicobar,

We also know the stories that have
been circulating in West Bengal re-
cenily about the conditions of the
people living in the Andamans.
Briefly, the report goes in West Ben-
ga!, confirmed reports 1 must say.
that Andamnans is being ruled by the
Chlef Commissioner in g very auto-
cratic manner, that there ig no
vestige of democracy In that island.
Even the labourers employed there
in Government service or under the
contractors, of various categories, do
not get a gquare deal from the rul-
ing power there or from the em-
ployers.

So, in order to have free and fair
elections, I draw the attention of the

(Direct Electionto 478v
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Minister to this very important point
that the ground should be preparced
from pow on.

A representalion was mude o the
Members of this Parliament last year
by the labourers employed in that
island. There are caseg of beating.
and shootings by the police. The
po.ice is at the beck and call of the
contractors. Mosp of the contractors
go from Indla, and practically they
are the rulers along with the Chief
Commissioner, In order to have a
free and fair election action has to
be initiateq from now on. Shri P. K
Deo forgot to mention one thing. He
mentioned that there were a num-
ber of linguistic groups in that is-
land; there are a number of islands.
Those lingulstic groups do not enjoy
the right to use their own maother
tongue not only for official purposcs
but elso for other purposes, | am
not chauvinist in that respect hut 1
am told that there are large numbers
of Bengali population, refugees and
they have no adequate facility for
these people to learn their mother
tongue. We have Jearnt this from
the relatives of people who are tn
Andamans,

Secondly, in regard to the <Chu
Commissioner—I have no grudge
agalnst him_ but—he rules there In
a high handed manner Mr. Deo shouly
have given that story; in his presence
all the others, desa sevaks and
sevikas and other people tremble
with fear...... (An Hon, Member:
Really?). That is go; we got that
report from Mr, H. P. Chatterire
who is a member of the House So,
for free elections there should be o
proper programme,

Sccondly, as Mr, Deo said, what is
“the difficulty of having assemblics
there in order that those people
gradually—not immediately in 33
years—have a government Govem-
ment should prepare the ground for
that We were reading last year
about the report of Minicoy and
Amindivi islands, They are rvery
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small islunds completely cut off from
the mainland. People cannot come to
mainland during the monsoon period
there is hardly any link between
Keralg and Mini It ec ica-
tiong are established, they can be
linked administratively with the
State of Kerala on thal side as also
this side with West Bengal.

Nagur Haveli can be linked with
Maharashira or Gujarat; 1 do mot
want to enter into that quarrel. In
1hit way, isoluted pockets should not
be kept like that either inside Indian

territory or outside. These areas
have special importance also  firstly
strategic  importance, As  regards
Andama, usnd Nicobar islands. we

know definitely that they have in-
dustrial polential. Why not develop
thos. potenlialities through the State
sector, public sector? That would be
advantageous for the people of India.
for the people of those islands. Those
island: have agricultural potentialit-
ies alsn. From the report supplicd
1o us hy the Government we know
thit but sufficient attention has nol
been paid to  the development  of
agricultura] potential ip those areas.
Some attempt should be made to
develop that territory  economically
through thi-  public  sector. not
through big business that is  ruling
in India t\oday. We are told that the
forest reserves are being handed over
to big business who want to start
plywood and other factories there.
Why should such factories be given
over to big business instead of being
run by the State sector? Govern-
ment should develop it economically.
Politically and administratively there
should be more democratic function-
ing there. Each linguistic group
should have facilities for the study
of their mother tongue so that they
can develop as special units inside
the torritory. Administratively, theac
areas should be given proper atten-
tion to give them assemblies so that
they can also develop gradually. Last-
Iy, because of the strategic impor-
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tance of these territories, more at-
tention should be paid to these terri-
tories. Minicoy and Amindivi is-
lands are in the Arabian sea; Anda-
mang are in the Indian Ocean; in that
whole belt India can puild up an
area of strategic importance for the
defence of jndia, From the defence
point of view and from the point of
view of economic development, Gov-
ernment should pay speciai atten-
tion to these islands and by holding
free and lair clections government
should encourage democratic institu-
tions and their languages also
should be encouraped. With these
words, | welcome this Bill and 1
think there will he no dispute

Shri 8. Kandappan (Tiruchengode):
While welcoming this Bill, I wish to
offer o few suggestions. 1 fully agree
with the charges made py the previous
speakers.  Practically the Chiel Com-
missioner at Port Blair is o ruler of
those island=. Honestly, [ cannot
blame the person. It ir duc to two
reasons. One = the  geographycal
position of these islands  which is
practically cut «ff from the mainland.
During monsoons, | am afraid the
Chief Commissioner is not even in a
position to contact the authorities in
Delhi to take some decision and na-
turally he has to depend upon his own
discretion.  Human nature being what
it is, he is likely io err on so many
things. I saw a sorry state of affairs
there when T went there in 1964,

The previous =peuker mentioned
about language. I saw a number of
=chools finely located but  all  the
schools are run only through  the
medium of Hindi and there is virtu-
ally no provision to teach either Tamil
or Bengali or any other national Jan-
guage there. T felt very actually the
absence of this facility because 1 have
sten hundreds of Tamil and Bengali
sudents compelled to study through
Hindi medium even in their primary
classes Thev do not have cven that
facility to learn things through their
mother tongue. It should be attended
1o immediately.
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Another reason for the Chief Com-
missioner acting in an autocratic man-
ner ig the absence of any judicai
check. | wonder why the Goverd-
ment of India is not able to provide
any machinery to sec tha: the ad-
ministration is run on proper  [es.
There must be a judicial check on the
day-to-day administration. I appeal to
the Government to see that this s
done.

The communications with the main-
land should be improved and if the
Governmen: pays some altenlion to
these things the asdministration in the
Andamans can improve. Whai  has
been the Governmuent doing for the
last eighteen years? 1 bave seen very
beautiful rubber plantations and mno
carc i= being taken of them. Gov-
ernmen) has instituted some kind of
research to find out whether we can
grow tea there and I am told that the
experiment had ben successful. We
can grow tey planfations in some of
the islands. But Government has
taken no steps to cultivate any tea
plantations. 1 also learn reliably that
these islands are quite rich in g kind
of fish called “Tuna’ which is in great
demand in the world market; they
can very well develop fisheries there.
Only by developing these local resour-
res, we can give a  self-supporting
economy to those islands. Unless we
do that, Andamans will be more &
burden on our economy noT will_ it
do good to the mainland or those liv-
ing in those islands. With these
words 1 welcome this Bill.

Shri D. C. Sharma: Mr. Depuly-
Spealeer. Sir. 1 pay mv homage to the
people of Dadra and Nagar Haveli
for the cfficient way in which they
freed themselves from the Portuguese
imperialism. 1 wish the people of
Goa had done something of that kind
s0 that we should not have had to
take anv kind of police action. The
people of Dadra and Nagar Haveli are
8 brave prople and industrious peo-
ple and a people whase love for India
has been proved heyond measure. T
sm glad that they are being given this
direst represeniation to the Mouse of
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the Peuple. | think their problems
will be voiced on the floor of this
House and attended to by this great
::o;ly which stands for the whole of
ndia,

But I must say that 1 am against
all kinds of mergers. ] think every
Staie in India has an individuality
of its own, a personality of its own,
ond an identity of its own. I do not
know what kind of attitude we are
developing. Somebody wants a chunk
or @& ghare in some other State; and
somebody elsc wants a slice of some-
body else’s State. 1 do not know why
we are trying to add to the dimensions
of our States. My hon. friends have
been saying, “hand over the Andaman
and Nicobar Islands to West Bengal;
hand over the Laccadive, Minicoy
and Amindivi Islands to Kerula; hand
over Dadra and Nagar Haveli to Guja-
rat” 1 say that mnothing like that
should be done. We must keep these
places intact because they add to the
variety of our country, to the beauty of
our country. lo the unity in diversity
of our country and to the greatness of
our country. This country consists of
a State like Uttar Pradesh which
has an aggregate of about six crorest
of people—

An hon. Member:

Shri D, C. Sharma: All right; 1
think next time it will become 10
crores; I would be content with six
crores. As 1 said, this is a2 rountry
which has a State like Uttar Pradesh
wilh seven crores of people and ilso
theze small places. 1 tell you that a
*mall man like the big man and small
S'ater like the big States arc all
needed in this world. Therefore, no
attemp! at merger ghould be  made.
This is my first point

Eeven crores.

My second point is that the only
problem of these two groups of fs-
lands—The Andaman and Nicobar Is-
lands and the Laccadive, Minfcoy and
Amindivi 1slands—Is the lack of meonz
of communications; that Is the hasic
problem, and vou must improve their
means of communication internal as
well as external. People have been
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sayug there are linguis.ic minoriucs.
Don't we have so many lingwsuc
minoribes in India? They wani. to
create other areas of conflict in thesu
smal: islands: four linguistic minor-
jues and four different troubles. The
mare the linguisuic minoriues, Lhe
greater jg the trouble. For God's sake,
save us from linguistic muuorities,
because we are already having so much
of trouble. I think we should look
upon these States as one, independent,
integral unit, and we should not think
of them in terms of thig minority or
that minority. As I said in the begin-
ning, the real preblem is the problem
of the lack of the means of communi-
cation. Why should the Andaman
and Nicobar islands be cut off from
the mainland of India for some
months? Why should the Laccadive,
Minicoy and Amindivi islands be cut
off from the mainland of India for
some parts of the year! Why does
it happen like that? I believe that
they should be given roads inside
their States. I believe that regu'ar
ships should plv between the mainland
of India and these islands.

Shri Hathi: There are ships plying.

Shrl D. C. Sharma: Not so often, [
believe they should be given cvery
kind of support that they need. 1
would also say that the Andaman and
Nicobar islands should also ugdergo
some kind of transformation, that is
to say, its name should be changed.
Why do you not call these islands as
Nctaji Subhas Chandra Bose Islands?
Why do you not give it that name?
After all, the present names are just
relics of the British imperialism under
which we groaned for such a long
time. I think we shou'd examine
new names and by giving them new
names we will bring a new orienta-
tion to their thinking, a new orienta-
tion to their ideals of progress and to
their ideas of development.

Dr. M. 8. Aney (Nagpur): You ask
them whether they want this new
name.
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Shri D. €. Sharma: Th.l:l‘l. 1 do uot
know about the Minicoy aud Amin-
divi islands, but these also should be
diven new names. Some  criticism
wias made of the Chiel Commissioner
1 do not know who the Chief Com-
nussioner is; but whoever the Chief
Commissioner, I think he will come
under cri.cism at the hands of our
fricnds and mysell also! But I believe
that the Chie! Commissioner shou'd
logk more to the economic develop-
ment of these islands than anything
else. I think more than  &nythiug
clse, these groups of islands—the
Andaman and Nicobar Islandg and the
Laccadive, Minicoy and Amindivi Is-
lands—have a great sirategic import-
ance. I would like the Home Minis—
try to sit round a table in a confer-
ence with the Defence Ministry and
to see that these two groups of island:
at least become the joint responsibili-
ty of the Home Ministry and the
Defence Ministry, because you know
the Andaman and Nicobar islands were
taken over by Japan during the last
world war, and we have been seeing
some alien ships near these islands
even now; we have been some allem
flags near them even now. Therelore,
I think it is not a problem of adminls-
tration only; it is a problem of
strengthening of our defences and for
this, these islandg must be geared to
their full potential.

Shri C. M. Kedarla (Mandvi): Sur,
while welcoming the measure of the
Government, 1 wholeheartedly joia
Shri D. C. Sharma and pay my tribute
to the public of Dadra and Nagar
Haveli. They have themsclveg liber-
aled from the tyranny of the Porti-
guese rule. This was an oppressed and
also a backward area Inhabited by
Schedu'ed Tribes. The rule after in-
dependence they saw in the adjoining
area were enthused to be liberated
by themselves. When they were I
berated, they found a varishta pan-
chayat Our late, beloved Prime Min-
ister Jawaharlalji, was of the opintom
that whether they resolve to join India
or whether they want to remain repe-
rate, as a separate entlty, It was up tn
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them to decide whalever they wantea
to. The people :here, were so happy
wilh our rule and wise that they
readily joincd the Indian union terri-
tory.

The problem there is that Varishta
panchayat which is already cxisung
is on.y an advisory body, the demand
of the public is thal some execu.ve
powers must be vested in the vanahita
panchayat and it should be turned
into a varishia council or sume such
body. Thig area is very backward
and morally a forest area. Thers had
been no land reforms or land Acis;
the public had no rights on land. Se,
the land tenure Acts must be brought
into being for that area. The people
had high hopes and aspirations while
joining India, and mow, they are an-
xious to develop their area industriai-
Iy too. But there arc some handicaps.
Special quotas for industrial develop-
ment and more licensing capacity arc
required there. So, while considering
this measure for direct election, I re=-
quest the Central Government lo Jook
into their needs for indusrial and
agricultural deve'opment and for their
foregt development also. I request
that more funds may be provided for
the development of that area.

Shri Harl Vishng Kamath: Sir, while
1 fully support the principle under-
ing this welcome measure, | am
rather uneasy in my mind and heart
over the political myopia that ig still
afflicting ihis government. I wonder
whether, the minister has forgotien
that the Prime Minister, a ~ouple of
months ago, I believe, had :ong and
earnest talks with the Chief Minister
of Goa and promised him that the
future of Goa will be decided at the
end of this year through direct elce-
tions. That matter is still hanging
fire decause of some distressing inci-
dents in Bangalore and the disturbed
atmosphere in the glass house in Ban-
galore. One does not know In the
present crisis whether it will be deci-
ded very soon.

But even so, the Prime Minigter in
consultation with hig colleagues haw-
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ng made wp decided his mund st
there should be electiong in Gow
the very near fulure io decide i
luture set-up, I think this Bil ]
somewhat premature, bevause the fu-
ture of Dadra and Nagar Haveli, 1o
whosc people my colleagues have paid
handsome tributes, is intimately ai-
sociated with the future of Daman,
and Diu, comprising the Union Terri-
tory of Goa gnd with the future of
Goa itself which will be decided by the
elections to be held there.

1 am sorry to say that this myopia,
this weakness, this pusillanimily also
afflicted the government of which the
head was the late Jawahar.al Nehru
The people of Dadra and Nagar Haveli
libcrated these territories frum Purtu-
guese jmperliast rule and prociauued
«hem free. [ refer to the Gill fou
amending the Constitution which des-
cribeg to this territory as “lerrilory
comprised in free Dadra and Nagar
Haveli before the 1lth day of August
1961", long before Goa was liberased
by our army action. If the govern-
ment had been (ru'y democratic-mind-
ed and was not mywopic, it would have
recognised the free set-up or Varishta
Panchayat set up by the pcople of
Dadra and Nagar Haveli against heavy
odds. But the Nehru government did
not do so, and the lame ex-use was
trotied out today by the Minister of
Staic that it was too late at that time
and therefore, they could not be
endowed with the privilege of sending
direct representalives (o the Lok
Sabha,

Be that as it may, in case the cler-
tions in Goa promised by the Prime
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Minister to the Chief  Minister
take place either in a  December
or early next year and in

case the elections end in pro-merger
results—I do not say with which rtste
it is incvitable that the territory
known as Dadra and Nagar Haveli,
and Daman and Diu at present com-
prised in Goa will have to be merged
In Gujarat—I would not sty in which
district and therefore, there will hawr
to be an amending Bill to this Act
sometime nexi year,
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Huving said thal, let me refer to the
point raised by Prof. Sharma, Acharyu
Sharma

Shri D. C. Sharma: God save me
from that title!

Shri Hari Vishnu Kamath: He ref-
vired to the Andaman and Nicobar is-
landy and suggested that they should
bi: renamed as Netaji Subhas Chandrs
Bose Islands. Before | have my say
on that, may I correct him angd tell
him that the Andaman and Nicobar
Tslands were occupied not by the
Jupanese, as he said, in second world
wur, but by the Azad Hind Fauj. the
INA and Netaji. They were not oc-
cupied, but Tliberated from  British
imeprialism by Netaji and :he Azad
Hind Fauj, not by the Japanese. 1
think he will correct that wrong im-
pression in his mind

Shri D. C. Sharma: But you were
working in collaboration with Japan-
L1 L8

Shri Hari Vishou Kamath: No: it
was the frec Azad Hind Government.
Therefore, I agree with him that these
islands should be renamed and we
shouid drop this old name associated
with British impenalism. But they
should be renamed in the way Netaji
desired. Netaji named them as Swaraj
and Saheed Islands instead of Anda-
man and Nicobar islands. 1 raised
this point in the first Parliament, but
the Government was unwilling to ac-
rept this change in the nomenclature
Many 1 repeat that suggestion today
that it would be advisable, desirable
and in tune with the current main-
stream of national opinion that these
itlunds gshould by renamed a= Swaraf
and Shoheed Isinnds, as desired by
Netaji and ax done by him

We are glad that these three Union
Terviturics now juin the other Union
Territories in their march towards full
democracy in the sense they will be
able to send representatives to  the
Lok Sabha by direct election. May I
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ask whether the suggestivn made by
my hon. friend, Shri Deo, would be
seriously considered? That is so say,
the proposal for merger of some of
these territories in the adjoining Sta-
tes. For instance, about Goa, Duman
and Diu, Government have taken the
decision to hold elections. Why should
not Pondicherry merge with Tamil
Nad, Karaikkal and Yanam widh
Andhra, and Mahe with Kerala? Per-
haps it may not be possible or tactical
or strategically advisable to  merge
Andaman and Nicobar islands,—the
Swargj and Saheed islands, as I would
call them—in West Bengal, because of
their stralegic importance in the Indien
Ocean. The Defence Minister has
told us time and again that some sub-
marines have been sighted somewhere
near the Andaman and Nicobar is-
lands. Therrfore, it would be neces-
sary to sel up a naval base in the
Indian Ocean, more so because Indo-
nesia, which  considers the  Indian
Ocean as Indonrsian Ocean is actually
assisting China in setting up a nava!
base in the Indian Ocean  region.
Therefore, 1 would appeal to my hon
friends, who have made the suggestion.
to hold it in abeyance with regard
to Andaman and Nicobar Islands. I
am sure the day is not be far off when
the people of Andaman and Nicobar
Islands either have an Assembly of
their own in the islands or will be
able to gend their representatives to
the West Bengal Assembly

Just as with regard to the Union
Territories these three are exceptions
to the general rule, I find, on this day,
when we arc considering this  Bill,
that among the States also there is
one exception to the general rule.
Though that State has accepted the
principle, I think so far no  direct
e'cctions have taken place to All the
reats in the Lok-Sabha from Jammu
and Kashmir. Of course, it is under-
going an ordeal by fire and steel just
now, so I do not wish to dilate upon
this point. But I, and T am sure the
House also, will look forward to the
day when, in the near future, whem
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we¢ have won the war and won to
peace as well in the present crisis,
Jammu and Kashmir will be able to
send representatives to the Lok-Sabha
through direct elections.

Lastly, may I refer to one or two
ciauses of the Bill. 1 feel that clause
6 ig redundant, because clause 3 refers
to the next general elections. Till the
next general elections are upon us
and they are concluded, the present
provisiong remain in force. There-
fore. as long as the next gencral elec-
tions do not take place, the prsent
nrovisions governing representation of
these territories in Parliament  will
continue to be in force. Therefore,—
1 do not know why the Mimster has
been told by his legal advisers that
clause € is also necessary—-1 think
that in view of clause 3, clause 6 ix
wholly redundant, because clause 3
makes it clear that it is only for the
next general elections and not before
that. T hope, therefore. that clause 6
will be dropped.

Sir, I have to say something on
some of the other clauses also,
but 1 will do that when we take up
clause-by-clause consideration of the
Bill.
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77 garel 81 o sfafafaer 23 & fo
o w7 @ E W fFgw A, am
Mol ¥ Ey fEwAg WA
AR wr g gt ow
7= wra § T ot s e s e
¥ Tu ot ot 9, o Wi e
R A gur F § 1 wwaEw W
AT T R G | WA
ANfrar f g emtadan § o
oAt fawroma & F 0 @ wod
tafrrmitwsgtfe

“airdy | wEE
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Wi WM AT §Wz T g k|
T Y G T T @ § A
e Remd fa X wr § oo
9E ® WM F e e @ fame
Al ®y & 1w O W g
frdaan, afd @7 frgie 9 geans
S|

& wz wwA z_fe owia a3
1 AT w1 2% faar o om 2 az e
Tt w1k oga Ad @ & mmwen 2
fe fred mre ot & fagew &
U & @9 q@l 77 0% A9 gqr
&, wmifr wré 2, fagy =1 wwve gwn 2
oY FAAE gwn & 1 T W oaET
IH #YFTT ¥ QY7 GH W W NI 2T
AraTmEgwiT A Tfgd . agam
ar% ¢ v =, areEd wifrga =
W w wramr vwA & e praen
Tr|a & 91 A A ¥ ol e oy
Z Wb T™E weeT FE qIw o oA
gfemem ¥, fams £ wiEan o owr
e atam XA ggr 7T A
WA ETHIE | KW 7Aoo
AR I AR WA T 70

uTE W ZETT 0% 19 2 fama
9 WE AF STATTHAT AWAa T2 A
A% s @ TR A & % ooy
afew 77 Wt ¥ frmm drarrd &
ATq AW WA 9t [AwtaT i
w1, fa & ami & ae7 g Aw v {0
WY A ¥ I a1 A7 AT
wTaTd ¥ fedrere & W A f T A
w1 WY greg @ N s g A
Soadft & oy v e 0 0 a9l
aearm fow w1 R famm =
“grarEr g TR fag wfoer ¥
g WY ogen gf §oamoT
Lag B
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& guwan ¢ e o O agt e
wR g Wi framd
ame Freregars & wfa a wreew &
ag I wrfgy o & s wmioh & oo
o W feay & £ 3wt A ot
T AV F AT 9T TR AT I
¥ favare w%= wo g o da W
wfelr 1

ot 7Y s 5 o amafoe fefa
O Q@ T ¥ uRT @ A, A
¥ FIC A AE W1 ag F A T
g &, wd o & wk fd g 2,
At & swwar g 5 5 O ¥ amfis
agAvt ¢ | wamtes  feafa o
s faF wama &1 39 F7 4% WIAF
t fr gw aadt 3T F s ¥
Faft 98 #t et 2 3A & =
%1 & gg www g f oaadlm A
oY fdt gz ¥ fedt 2o & IH
TTAT, AR O IR FA A IA R AT
frft oY aw &, 3fam 2 0 o =
7w A A% # o 3 g
% w1 wwaA w, W W Iw A oA
XA W wEAA ¥ FWrd FAvn
7, fritawe gars 33 o o W
HaT A, AT8 @1 W gATA AN R IAE
arfawt & Sit @ s & ATATAT A
feararar & s W ™ ¥ = foaa
P T® wT o9Tr v Y 97 ot qFe
2

it w oury wfefafoe 2 )
3 1 7 wE AW § 0 R A
ATTCN EIT | AET 9T AT ATHREAT-
ot s iy & P e s 3 e o,
feowamé s & it U g o @g
g rfgd ) amt o ST o
o wré Tw afoeg & fear am
ATfw O 7 & §T @A U N O bk
¥ OTAT TT FT OF QYT W EA A
g Ty 71 5% 1 ¥ g TeT R
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wTEAT § T wdY it sirw & faara
# wraww 4@ §, WS I W
sepfr &, oot qoery &, W A
% ow qzfr @ o ovR o o
LR RN Gl R Ll L]
wan i ufee v amr ) A
g ot kfs arfan o gfer &
FETTT AR, A% TAT T3 W T g
FTC ATA g7 TR gU A A Iwf
wifer Tafs @t wwdfos awfr *
fordr o wuer #¢ aar gfue & wfiuv
71 Tfw 3 97 'w w AT arte 4
THA BT A% W 29 #Y wrArdy & fgew-
I T 77 30 A TR H 9O M wE
w7 A% |

T OWED & Arq A 1 47 AaweA
FEOUE 0

Shri Sham Lal Saraf (Jummuy an
Kashmur): Sir, I welcome this Bill and
1 do not find it a day lutc that it has
been presented io this House.

1 have heurd sume of the  friends
who have preceded me und | would
like to say that each of these units
have their own history, tradition wnd
culture. Keeping that in view it will
not be correct to say ut the momen'
that we ghould hasten in geiting them,

amalgamated or merged  wilh  the
nearer States or arcas To my mind
that will not be correct. Le, it be

left to the peaple of those places or
units when they feel or think at 1ke
proper tim€ for a'l the reasons, whe-
ther political, cconomic, indusirial or
otherwise, that they would like to join
the adjmcent States or areas. There-
fore at this time to talk about that
will not be correct

Shri Alvares (Panjim): Balkanisi-
tion.

Shri Sham Lal Saraf: N¢ balkani-
sation 1 will tell you,
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In & country that is wedded to
democracy, it js really very welcome
that even the smallest units that may
be far-flung in the country are being
wudded together and they are being
given the right of vote or the ripght
of sending their representatives to the
House of the People. It will be then
that the representatives so elected like
my Iriend Shri Alvares will be in &
position to say what they exactly want
for their units. 1 will never rule out
what they may do about Goa tomor-
row—1 will be one to support him—
but when their representatives sre
here, we know they will be speaking
the mind and the aspirations of the
people as far as Goa is concerned
They have got their own culiure, their
own history: behind them and the Gov-
ernment will come to know what they
actually want.

14 hrs,

It was rightly said by Prof. Sharma,
and it was supported by the hon
Member from Madras, that they will
need education. 1 would say, an all
round development of their areas will
be necessary in the field of nation-
building activitieg like health, publie
health measures, education, communi-
cation and what not. A proper survey
of everything necessary should be un-
dertaken, as to what sort of industries
should be taken uyp and all that.

4801

It is moust welcome that this is being
done. Let us know from the 1cpresen-
tutives of those people what are their
difficulties and what they want, After
all it may not be proper to leave it to
one or two officers who may be chang-
ed every one or two years to suggest
something and the Governments then
take an ul!imate action wupon that.
Rather, it would be wvery correct to
talk to the representatives here and
see what they want. As far as the
Central Government is concerned,
they must see that they do not submit
to any pressure from any quarter that
those units should be merged with the
nearest State or the nearest area. Of
courne, when the people there are in

w
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agreement, cerlaunly nobody will say,
‘no’. What is important is to look to
their local conditions and to meet their
requirement's and needs, their feelings
and aspirations and keeping that 1ia
view, it will be necessary to develop
these areas properly at par with the
rest of the country.

Mr. Deputy-Speaker: The Minisler
will reply- tomorrow. We will now
take up the Motion on Oil Policy.

14.01 hra.

MOTION RE: STATEMENT ON OIL
POLICY

Mr. - Deputy-Speaker: Shri Harish
Chandra Mathur—he is not here. Shri
S. M. Banerjee.

Shri §. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir 1 beg to move:

“That this House takes note of
the gtatement on oil policy by the
Minister of Pelroleum and Chemi-
cals laid on the Table of the
House on the 16th August, 1965."

As the House knows, there was a
serious condition in the country in
the months of May, June and July
this year becausc of the scarcity of
kerosene and diesel oil 1 remember,
when a Question was asked from the
lon. Minister in thiz House, there wa.
almost a furore in this House because
the hon. Members were not satisfied
that kerosene was available to  the
common man. 1 do not know much
about the entire country but I know
that in Uttar Pradesh, part of Bihar,
Rajasthan and Punjab, there was nbso-
lule scarcity of kerosene and that one
bottle of kerosene oil was not avail-
able even at price of Rs. 1.50 p.
Even today, when I speak in this
House, it is an admitted fact that a
bottle of kerosene nil is not available
at the price sp fixed. In Delhi ‘tself,
under the nose of the hon. Minister
in certain areas either kerosene ail
iz mot available or, if it is swvailable,
it ig avallable at a higher price.



